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Detailed Public Statement (DPS) for the Shareholders of

Manvijay Development Company Limited

in terms of Regulation 15(2) of SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011

Open Offer for Acquisition of 62,400 (Sixty Two Thousand and Four Hundred Only) fully paid up Equity Shares | e  The Manager to the Offer, Intensive Fiscal Services Private Limited does not hold any Equity Shares in the | o Inaccordance with Regulation 17 of the SEBI (SAST) Regulations, the Acquirers have opened an Escrow Account
at a price of ¥15.00/- per equity share from Shareholders of Manvijay Development Company Limited Target Company as on date of this DPS. The Manager to the Offer further declares and undertakes that they will not under the name and title of MANVIJAY DEVELPOPMENT COMPANY LTD ESCROW ACCOUNT - 00600350109541
(hereinafter referred to as “Target Company” or “MDCL”) by Pradman Property Consortium of India Private deal in their own account in the Equity Shares of the Target Company during the Offer Period. with HDFC Bank Limited - Mumbai (“Escrow Bank”) and made a deposit of T 9,36,000/- (Rupees Nine Lakhs Thirty
Limited (“Pradman”) & Preses Constructions Solutions Private Limited (“Preses”) (collectively hereinafter | o  The SPAis subject to compliance of provisions of SEBI (SAST) Regulations and in case of non compliance with the Six Thousand only) in the account being equal to 100% of the total consideration payable in accordance with the
referred to as “Acquirers”) provisions of SEBI (SAST) Regulations this SPA shall not be acted upon. SEBI (SAST) Regulations, 2011. In term of an agreement dated September 10, 2012 amongst the Acquirers,
This detailed public statement (‘DPS") is being issued by Intensive Fiscal Services Pvt. Ltd., the Manager to the Offer | E. To the extent required and to optimize the value to all the shareholders, the Acquirers may subject to applicable Manager to the Offer and the Escrow Bank (“Escrow Agreement”). The Manager to the Offer have been solely
(‘Manager”) on behalf of Pradman Property Consortium of India Private Limited & Preses Constructions Solutions Private shareholders’ consent, enter into any compromise or arrangement, reconstruction, restructuring, merger, amalgamation, authorized to operate and to realize the value lying in the Escrow Account in terms of the SEBI (SAST) Regulations.
Limited in compliance with Regulation 13(4) of the Securities and Exchange Board of India (Substantial Acquisition of rationalizing and / or streamlining of various operations, assets, liabilities, investments, businesses or otherwise of | o  The Networth of Pradman and Preses as on June 30, 2012 as certified by Dharmesh M. Kansara (Membership
Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto (“SEBI (SAST) Regulations, 2011/ the Target Company. Notwithstanding, the Board of Directors of the Target Company will take appropriate decisions No. 120856), proprietor of Dharmesh M. Kansara & Associates, Chartered Accountants vide certificate dated
SEBI (SAST) Regulations’) pursuant to the Public Announcement filed on September 10, 2012 with the Stock Exchanges/ in these matters in line with the requirements of the business and opportunities from time to time. The Acquirers may August 04, 2012 are as follows:
SEBI/Target Company in terms of Regulations 3(1) and 4 of the SEBI (SAST) Regulations, 2011. appoint a person representing themselves on the Board of Directors of the Target Company after completion of fifteen Sr. No Name of the Acquirers Amtin 2
ACQUIRERS, TARGET COMPANY AND OFFER working days from the date of DPS. T Prad 3,46,130
A. Details of Acquirers: As on the date of this DPS, the Acquirers do not have any intention to sell, dispose off or otherwise encumber any radman U
Pradman Property Consortium of India Private Limited: significant assets of MDCL except in the ordinary course of business of MDCL and its future policy for disposal of 2 Preses 2,43,34,501
Pradman was duly incorporated as a private limited company ('m January 13, 2010 under name “Pradman Property its assets, if any, will be decided by its Board of Directors, subject to the applicable provisions of the law and subject TOTAL 2,44,30,631
Consortium of India Private Limited” and registered under the Companies Act, 1956. The present registered office of o the prior approval of the sharenolders ata General Body Meeting of MDCL in accordance with requlation 25(2). | g e on the above and in light of the escrow arrangement set out above, the Manager to the Offer is satisfied with
Pradman is at Prathamesh House, Opp. Bldg.No. 21, Avdut, Azad Nagar P.O.Lane, Azad Nagar, Behind Apna Bazar, Howeverthe Acquirers may give effect such alienation but subject to passing a special resolution by the shareholders the ability of the Acquirers to implement the Offer in accordance with the SEBI (SAST) Regulations as firm financial
Andheri (West) Mumbai - 400 053’ TSIpﬁo : OQZZ - 663;90257’/ 09322584748 i:ax nb 1022 6963é0257 P ’ of MDCL by way of a postal ballot and the notice for such postal ballot containing reasons as to why such alienation arrangements are in place to fulfill the obligations under the SEBI (SAST) Regulations
: N ' - ' is necessary. o ) ) ) > _
The authorized capital of Pradman is ¥ 5,00,000/- (Rupees Five Lakhs only) divided into 50,000 equity shares of | = | tarms of Clause 40A of the Listing Adreement with stock exchanaes read with Rule 19A(1) of the Securities | ® N ¢ase of revision in the Offer Price, the Acquirers will further make Demand Deposit with the bank of difference
3_ l_(()j/- de_ach. 'I;)hgoiésueq, surk])scribefd%ang/ paid rl]]p capital of the company is ¥ 1,00,000/- (Rupees One Lakh only) | ** gpiracts (Regulations) Rules, 1957, tghe %arget Company is required togmaintain atleast 25% pu(bl)ic shareholding for gmoulmlbet\iv:%n pre\;lohus SOEﬂBeIr fgzg _rre(gurerrents anz% Ewsed Offer fund requirements to ensure compliance with
vided into 10,000 equity shares of X 10/- each. N listing on a continuous basis. The present Offer will result in the public shareholding of the Target Company falling egulation 18(5)(a) of the SEBI (SAST) Regulations, 2011.
As on date of this DPS, the Directors of Pradman are a) Nitin Manohar Pradhan and b) Hemlata Manohar Pradhan. below the minimum level required as per the Listing Agreement. However Acquirers undertake to bring down the | VI. STATUTORY AND OTHER APPROVALS
The Financials of Pradman is as follows: non-public shareholding to the level specified and within the time permitted under Securities Contract (Regulations) | e  Ason the date of this DPS, there are no statutory approvals required for the acquisition of equity shares to be tendered
(Fig in Lakhs) Rules, 1957. pursuant to this Offer except as stated above. If any statutory approvals are required or become applicable, the Offer
Financial Data Period ended Period ended Period ended Period ended Il. BACKGROUND TO THE OFFER would be subject to the receipt of such other statutory approvals. The Acquirers will not proceed with the Offer in the
31.03.2010 31.03.2011 31.03.2012 30.06.2012 o The Acquirers intend to acquire 69,700 shares via Share Purchase Agreement dated September 10, 2012 at a price event that such statutory approvals that are required are refused in terms of Regulation 23 of the SEBI (SAST)
(Audited) (Audited) (Certified but (Certified but of T 14.00/- (Rupees Fourteen only) aggregating to¥ 9,75,800/- (Rupees Nine Lakhs Seventy Five Thousand Eight Regulations, 2011.
Unaudited) (Unaudited) Hundred only) (referred to as the “Sale Shares”), details of which are as follows: o  Provided that where the Acquirers are unable to make the payment to the shareholders who have accepted the open
i offer within such period owing to non-receipt of statutory approvals required by the Acquirers, the Board may, where
Total Income - 021 0.40 250 Sellers Acquirers oo : ; . -

. - : : Name of the No. of %writio Name of the No. of %wWrtio itis sgtlsfled t.h.at such non-receipt was not attributable to any wlllfu[ default, failure or‘neglect on the part of the
Profit/ (Loss) After Tax (0.05) 0.05 0.08 2.50 Sellers Equity Shares | the total paid |  Acquirers Equity Shares | the total paid Acquirers to diligently pursue such approvals, grant extension of time in terms of Regulation 18(11) of SEBI (SAST)
Equity Share Capital 1.00 1.00 1.00 1.00 up canital ub canital Regulations, 2011 for making payments, subject to the Acquirers agreeing to pay interest to the shareholders for the
Earnings Per Share %) (0.50) 047 0.81 25.00 iR Pradman Propery REED delay at such rate as may be specified.

Networth 0.76 0.84 0.96 3.46 Consortium of India o Noapprovals are required from Fls/Banks for the Offer.
Return on Net worth (%) (6.62%) 5.60% 8.45% 72.23% Vijay Dalmia 20,550 856 | Private Limited 10,600 4.42 o The Offer would be subject to all other statutory approvals that may become applicable at a later date before the
Book Value Per Share (%) 7.55 841 9.61 34.61 _ Preses Constructions completion of the Offer.
Source: (Annual Reportforthe FY 2010, 2011, Unaudited Financial for period ended March 31, 2012 and June 30, 2012 Girdhar Gopal Solutions Private VIl TENTATIVE SCHEDULE OF ACTIVITY
as certified by BODs) Dalmla HUF . 38,550 16.06 | Limited 59,100 24.62 Activity Date Day
Pradman is having an experience of two years in the Construction activity. Manish Dalmia 10,600 442 Date of Public Announcement September 10, 2012 Monday
Dharmesh Kansara (Membership No. 120856), proprietor of Dharmesh M. Kansara & Assaciates, Chartered Accountants, Total 69,700 29.04 | Total ‘ 69,700 ‘ 2504 Date of Detailed Public Statement September 17, 2012 Monday
having their Office at 2B/3, 2" Floor, Bldg no 21, Dr. N.N. Shah Marg, Chira bazar, Marine Lines (East), | o  The Offeris being made pursuantto SPA between the Acquirers and the Sellers as described in above table whereby Date by which Draft Letter of Offer will be filed with the SEBI September 25, 2012 Tuesday
Mumbai - 400020, Tel. No. 022-32447986, E-mail: dmkansara@yahoo.com has certified vide certificate dated the Acquirers are intending to acquire 29.04% of the issued, subscribed and paid up Share Capital from the Sellers Last date for a Competitive Bid, if any October 10, 2012 Wednesday
August 04, 2012 that the Net worth of Pradmanis X 3,46,130/- (Rupees Three Lakhs Forty Six Thousand One Hundred and intending to take control of the Target Company. This has resulted in triggering of Regulations 3(1) and 4 of the Date of receipt of the comments on Draft Letter of Offer from SEBI October 17, 2012 Wednesday
and Thirty only) as on June 30, 2012. SEBI (SAST) Regulations, 2011. Hence, this Open Offer is being made in compliance with Regulations 3(1) and 4 deniified Date® October 19, 2012 Frid
As on date of this DPS, Pradman holds 58,700 shares representing 24.46% of the total voting capital of the read with other applicable provisions of the SEBI (SAST) Regulations. entified Date ] i ctober 19, riday
Target Company. o TheAcquirers are hereby making a mandatory Open Offer in terms of SEBI (SAST) Regulations, 2011 to the shareholders Date by which Letter of Offer will be dispatched to the Shareholders October 30, 2012 Tuesday
Preses Constructions Solutions Private Limited: of the Target Company to acquire 62,400 fully paid up equity shares (“Offer Size”) bearing a face value of % 10/- each Last date for Revising the Offer Price / Number of Equity Shares October 31, 2012 Wednesday
Preses was incorporated as a private limited company on April 13, 1987 under name “Prathamesh Developers Private representing 26.00% of the total issued, subscribed, paid up and voting capital of the Target Company at a price of Date of announcement containing reasoned recommendation by
Limited” and registered under the Companies Act, 1956. Thereafter the name was changed to “Preses Constructions % 15.00/- (Rupees Fifteen Only) per equity share (‘Offer Price"), payable in cash, aggregating to X 9,36,000/- committee of independent directors of MDCL. November 2, 2012 Friday
Solutions Private Limited” and received fresh certificate of incorporation on April 11, 2005. The present registered (Rupees Nine Lakhs Thirty Six Thousand only) subject to the terms and conditions mentioned in this DPS and in the Date of Advertisement announcing the schedule of activities for the
office of Preses is at Prathamesh House, Opp. Bldg.No.21, Avdut, Azad Nagar P.O.Lane, Azad Nagar, Behind Apna Letter of Offer that will be circulated to the shareholders in accordance with the SEBI (SAST) Regulations, 2011, open offer, status of statutory & other approvals, status of unfulfilled
Bazar, Andheri (West) Mumbai - 400 053 Tel no.: 022-66390257 / 09322504748, Fax no.: 022 - 66390257 ("Letter of Offer’) whose names appear on the register of members on the Identified date i.e. October 19, 2012. conditions (if any), ’ Novermber 5, 2012 Monday
The authorized capital of Preses is ¥ 5,00,000/- (Rupees Five Lakhs only) divided into 50,000 equity shares of ° g‘% Q?gg;gn;néﬁggeg)ugmgg;rt;gf g\clgﬁt';g'gg d(gyzr;raorr?wsthinga;:ﬁ g&g}{g{; ;?t\:glrictgétTe ?\:gﬁi ;?r?iqspg?énogaer Date of opening of the Tendering Period November 6, 2012 Tuesday
07, e e, st nc o p el ol bconpny s 4 3300 RpseFou ST | S0 Lo 26 o S (SAST Reustans s s o T T —
As on date of this DPS, the Directors of Preses are a) Niytin Manohar Pradhan and b) Hemle.lta Manohar Pradhan. ° OB‘]EC_T & PURPOS_E QOF A(_:QU!S”'ON & EUTURE PLANS: ) E:rtris yownz:ﬁh th: %fﬁ’}ﬁ?ﬁz ggefﬁggg,m?;n%}g?Smhaatff czr;gﬁt:;e
The Financials of Preses are as follows: o The main object of this acquisition is to acquire the control over the management and affairs of the Target Company. forth por tgdp g’ il be di q tched D ber 6. 2012 Thursd
' (Fig in Lakhs) The acquisition is also to expand the business horizon subject to the approval of the shareholders. The Acquirers or the rejected shares will be dispatche ecembero, ursaay
S— - . - - g reserve the right to modify the present structure of the business in a manner which is useful to the larger interest of *“Identified Date” is only for the purpose of determining the Shareholders as on such date to whom the
Financial Data Period ended Period ended Period ended Period ended the shareholders. Any change in the structure that may be effected will be in accordance with the laws applicable. letter of offer would be mailed. It is clarified that all owners (registered or unregistered) of the Shares of the
31.03.2010 31.03.2011 31.03.2012 30.06.2012 They propose to utilize their experience to ensure sustained growth and improve the performance of the Target (except the Acquirers and Sellers) who own the shares of the MDCL are eligible to participate in the
(Audited) (Audited) (Certified but (Certified but Target Company. The Acquirers are yet to finalize on how they would implement the future plans. Offer any time before the closing of the Offer.
Unaudited) (Unaudited) o To the extent required and to optimize the value to all the shareholders, the Acquirers may subject to applicable | VIIl. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECIEPT OF LOF
Equity Share Capital 434 4.34 434 434 shareholders’ consent, enter into any compromise or arrangement, reconstruction, restructuring, merger, amalgamation, | 4 - The Acquirers have appointed Sharex Dynamic (India) Private Limited as Registrar to the Open offer (‘Registrar”).
Networth 228.89 228.89 228.81 228.81 rationalizing and / or streamlining of various operations, assets, liabilities, investments, businesses or otherwise of The shareholders who wish to accept the offer and tender their shares pursuant to this Offer will be required to send
the Target Company. Notwithstanding, the Board of Directors of the Target Company will take appropriate decisions their share certificate(s), transfer deeds, duly filled Form of Acceptance cum-Acknowledgement and such other
Book Value Per Share ) 527.51 52751 521.33 521.33 in these matters in line with the requirements of the business and opportunities from time to time. itiod | Uy ceep o0 ;
S . q PP ' documents as may be specified in the Letter of Offer to the Registrar to the Offer as mentioned below either by Hand
Source: (Annual Report for the FY 2010, 2011, Unaudited Financial for period ended March 31, 2012 and June 30,2012 | IiIl.  SHAREHOLDING AND ACQUISITION DETAILS Delivery or by Registered Post / Courier, on or before the date of Closure of the tendering period i.e. November 21, 2012
as certified by _BOPS) ) ) ; ) o o The current and proposed shareholding of the Acquirers in Target Company and the details of their acquisition are as inaccordance with the instructions specified in the Letter of Offer and in the Form of Acceptance cum Acknowledgement.
The Construction is going on at Andheri. The Expenditure incurred year on year basis is been capitalized to follows: The documents can be tendered at the centre given below between 10:00 hours to 17:00 hours from Monday to Friday
Ealance_ S;egt. _ . 20 - Consiuc Details Pradman Preses Total and from 10:00 hours to 14:00 hours on Saturday. The centre will be closed on Sundays and Public holidays.
reses is having an experience of more than 20 years in the areas of Construction. No. % No. % No. % Contact Person | Address Tel. No. Fax No. E-mail ID
Dharmesh Kansara (Membership No. 120856), proprietor of Dharmesh M. Kansara & Associates, Chartered Accountants, : ; : : : : . . B g
having their Office at 2B/3, 2* Fioor, Bidg no 21 Dr. N.N. Shah Marg, Chirabazar, Marine Lines (East), Mumbai-400020, Shares gcqwred before EAdate 58,700 24.46 Nil Nil 58,700 24.46 Mr. B.S.Baliga Sharex Dynamic (India) Pvt. Ltd. -Tel. No.- 022 -Fax 022 | Email :sharexindia@
. i . - Shares intended to acquire on Unit 1, Luthra Ind. Premises, 28515606/44 28512885 vsnl.com
Tel. No. 022 - 32447986, E-mail: dmkansara@yahoo.com has certified vide certificate dated August 04, 2012 that the the date of PAh hSPA 10,600 a1 50,100 2462 69.700 20,04 Andheri-Kurla Road. Safed Pool
Networth of Preses is X 2,43,34,501/- (Rupees Two crores Forty Three Lakhs Thirty Four Thousand Five Hundred € date o - roug ! : ! - ! : dheri Yb ) ;
and One only) as on June 30, 2012. Shares acquired between the . . . ) . . Andher (Bast), Mumbai - 400072
As on date of this DPS, Preses does not hold any equity shares of the Target Company and hence the provisions of PAdate & the DPS d_ate Nil Nil Nil Nil Nil _ Nil o Neither the share certificate(s) nor transfer deed(s) nor the Form of Acceptance should be sent to the Sellers or to the
Chapter V of SEBI (SAST) Regulations, 2011 are not applicable. Post offer shareholding # 1,90,800 79.50 Acquirers or the Target Company or Managgr to thg Offer. . . . .
Pradman and Preses are the only Acquirers within the meaning of Regulation 2(1)(a) of the SEBI (SAST) #The Acquirers have not entered into any formal agreement with respect to the acquisition of shares through this | ®  Shareholders who are holding their shares in physical form and wish to tender their shares will be required to send
Regulations, 2011. Offer and acting together under an informal understanding. the Form of Acceptance, original Share Certificate(s) and Blank Transfer deed(s) duly signed, in accordance with the
The Acquirers are not forming part of the Promoter group of the Target Company. As on the date of the DPS, there is **Assuming full acceptances :;?SFI’UCIIOHS spemfledhln the Lbet]tcer thOﬁ?r and thfe If orm zf Acceptgngg to theIReglitrar’Lo the (k))fferztleltgerlgy haﬂd
no nominee of the Acquirers on the Board of Directors of the Target Company. IV. OFFER PRICE aScli\rlee;ys Z?vii?brg\?g on or before the closure of the tendering period i.e. no later than November 21, 2012, at the
The Acquirers have not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section | o The shares of the Target Company are listed at Calcutta Stock Exchange Association Ltd (CSE) and U.P Stock ) . )
L1B ofthe SEBI Act, 1092, s amended (the"SEBI Act) or any ot Regulations made under he SEB Act Exchange Limied (UPSE) hawng Scrip Gode &5 23105 and MOODSO respecively. " iihe Shtchihahave sent e hares o e Taget Company o ancie may sond he concent o he el
- Detalls of Sellers: ) ) ) - ) * Thhe annur?h?ed trz;dlng turgovzegofthe eqmtyzs(;\azres ofcthse Targdet C%mpar&ydu_lnr&ng v;/elvg calendar months preceding to the Offer on plain paper, stating the name, addresses, number of shares held, distinctive numbers, folio numbers,
Vijay Dalmia, Girdhar Gopal Dalmia HUF and Manish Dalmia all residing at 3092 New Alipore, Block-G, the month of PA (September 2011 - August 2012) on CSE and UPSE is detailed below: number of shares offered along with the documents to prove their itle to such shares such as broker note, succession
Kolkata - 700053 collectively intend to sell 69,700 equity shares representing 29.04% of the voting capital of the Name of the Stock Total Number of shares Total No. of Equity | Trading turnover (as % certificate, original share certificate / original letter of allotment and valid share transfer deeds (one per folio), duly
Target Company by way of Share Purchase Agreement (hereinafter referred to as “SPA') dated September 10 201"2- Exchanges traded during the preceding shares listed of total number of signed by all the shareholders (in case of joint holdings in the same order as per the specimen signatures lodged with
tAhS %er”stock e?}fhan?epmmgst mad?n?n #U”efcov 2012 with Calcutta Stock Exchange Association Ltd. (‘CSE"), 12 caleﬁ]ndar mcr)]nﬂ;s prior to listed shares) the Target Company), and witnessed (if possible) by the notary public or a bank manager or the member of the stock
€ Seliers are the only Fromoters ot the farget Lompany. the month of PA exchange with membership number, as the case may be, so as to reach the Registrar on or before 5:00 p.m. up to the
Bef_ore the_aforementioned transaction, Promoters / Sellers were holding 69,700 shares, representing 29.04% of the Calcutta Stock Exchange date of closure of this tendering period i.e. November 21, 2012. Such shareholders can also obtain the Letter of Offer
voting capital of the Target Company. Association Ltd. 2,40,000 from the Registrar to the Offer by giving an application in writing clearly marking the envelope “MDCL Open Offer”.
The Sellers have not been prohibited by SEB} from dea}ling in securities, in terms of directions issued under Section U.P. Stock Exchange Limited@ 2,40,000 ¢ Noindemnity is required from unregistered shareholders.
#15 ofttge SEBI Act’,\/l1992_,_ as gmenlded (thet (S:EBl Act) OLrtg;]y other Regulations made under the SEBI Act. @There has been no trading in equity shares at UPSE as confirmed by the Target Company. o Applications in respect of the equity shares of the Target Company that are the subject matter of litigation wherein the
. g pany ( : : ; g€ / ) ) - ; o .
argeL.ompany (Manvijay Jevelopment.ompany . ) o Theequity shares are thus infrequently traded on the above stock exchanges within the meaning of Regulation 2(1)(j) shareholder(s) may be precluded from transferring the shares during the pendency of the said litigation are liable to
The Regelred Ofce o he Targl Compary at 1198, MUaram Babu Syect 20 Fioor Kok, wes ongal, | 9172 SEBI (SAST) Reguaons, 2011 Under 13 Offer o o1 date0f e dOSgof s Ofr 1 eSS e
: i i . T manvi '@ e ' | o Therefore, the Offer Price of ¥ 15.00/- (Rupees Fifteen only) per fully paid-up equity share of face value of underthis DHierpriorto the aate of the closing ot this DIIer.
K]Sd';’ ;1%01?;2;?:12%ggsthgﬁjlﬂfgriéggggl%?fh;iigsfgﬁg;gnilag '2(1 g:)ag(\;:)? ((;{i\:)eesn}fw;?yml:lour Lakhs % 10.00/- is justified in terms Regulation 8%2) gf the SEBI (SAS% Igegulat)i,oﬁs, Zofl. A . Tfh?hRegri]strarr] t(? éhe Of;etrh wiI_IrhoId in Ctrust the shar:es hl share certiIicdattehg FOOfIfA if ?lT)I/han/g the‘transfer for{ntl St(r)\n bgr;ralf
f 3 I i < 24,00,000~ (R N akh - - - — of the shareholders of the Target Company who have accepted this Offer, till the Acquirers complete this Offer
only) comprises of 2,40,000 fully paid-up equity shares of % 10/- each and issued, subscribed and paid up capital is G glgggr?:enn?%?usﬁzd price per share for acquisition under the #14.00)- obligation in accordance with the SEBI (SAST) Regulations.
also ¥ 24,00,000/- (Rupees Twenty Four Lakhs pnly) comprises of 2,40,000 fully paid-up qulty shares of X 10/- each. 5 T?1 volume-weighted aver. i Tor bie for o Applications which are complete in all respect and which reach the Registrar on or before the date of closure of this
Asonthe da@e of this DPS, there are no panly paid up shares and no Qutstandlng instruments in the nature of warrants / ace 'g'tuones eh%thzr g ?hgg/fcp 'CI%IPSaOI’?J paa:]ya eersgn Offeri.e. November 21, 2012 would be approved and accepted by the Acquirers. The payment of consideration for
fully convertible debentures / partly convertible debentures etc. which are convertible into equity at any later date in quisitions, whether by the Acquirel y any p Z10.00/- the applications so accepted will be made through a crossed account payee cheque / demand draft/ pay order or
the Target Company. acting in concert with it, during the fifty-two weeks hrouah Direct Credit (DC’ ional El A d for ( X ITime G Sett RTGS
There has been no merger, de-merger and spin off in the last three years in the Target Company. mmediately preceding the date of public announcement :EIrOLth Dlgelct i g( o E\&Eg;a tE ectr;;n&c Furt1 - Trra]ms erI ( N'EFTh)' oo rOSSd bet:hemr\(’ent ( RTB )k
, de- . - - - — ectronic Clearing Services , at specified centers where clearing houses are managed by the Reserve Ban|
The present Board of Directors of the Target Company are Vijay Dalmia, Girdhar Gopal Dalmia, Kamal Khaitan and 0 Tl;]e mghESItﬁr"f paid or pa%able forany acq:ysmon, " of India within 15 days from the date of closure of Offer. The intimation regarding acceptance of applications and
Dilip Madhusudan Joshi. mtﬁ ite(rjuxn ethg%lnl/:eenrts ?srixy\/vzr:eig?rrr?%lg;{g? '”é%ré%?rr] Not Applicable payment of consideration will be dispatched to the shareholders by registered / speed post at the shareholders’ sole
The financials highlights of MDCL are given below: the da}e of th% Public anrzlouncement v P 9 risk. In case of joint holder(s), the cheque / demand draft will be drawn in the name of the first holder and in case of
(Fig in Lakhs) 9| The volume-weighted average marke price of shares for unregistered owners of shares the consideration will be paid to the person whose name is stated in the contract note.
Financial Data Period ended Period ended Period ended a period of sixty trading days immediately preceding the date Not Applicabl o Where the number of shares offered for sale by the shareholders are more than the shares agreed to be acquired by
31032010 31032011 30032012 of the public announcement as traded on the stock exchange ol Applicable the Acquirers, he will accept the offers received from the shareholders on a proportionate basis, in consultation with
e — ——— ; o (As Shares are infrequently traded) the Manager to this Offer, taking care to ensure that the basis of acceptance is decided in a fair and equitable manner
(Audited) (Audited) (Audited) where the maximum volume of trading in the shares of the ; . e
target company are recorded during such period and does not result in non-marketable lots, provided that acquisition of shares from a shareholder shall not be less
Total Income (0.10) 0.01 5.68 E i T Jod than the minimum marketable lot or the entire holding if it is less than the marketable lot. The marketable lot of the
Profit / (Loss) After Tax (0.93) (1.11) 2.27 9 Other Parameters l\/?;rélﬁgglegofl l\%r)éﬁaglegoiz Target Company is 100 (Hundred only) equity shares. In case of acceptance on a proportionate basis, the unaccepted
Equity Share Capital 24.00 24.00 24.00 - — ! ! share certificates, transfer forms and other documents, if any, will be returned by registered post at the shareholders’ /
Eamings Per Share (3) 0.39) (0.46) 095 Profit after Tax (Fig in Lakhs) L) 221 unregistered owners’ sole risk to the first holder of equity shares. The Registrar to the Offer will hold in trust the
Networth %114 5302 30 Networth (Fig in Lakhs) 2302 2530 shares / share certificates, Form of Acceptance cum Acknowledgement, if any, and the transfer form(s) on behalf of
: : - Book Value Per Share (?) 959 10.54 the shareholders of the Target Company who have accepted this Offer, until the cheque / drafts for the consideration
Book Value Per Share () 10.06 9.59 10.54 Eamings per Share (EPS)) (0.46) 095 and/ or the unaccepted shares / share certificates are dispatched / returned.
(Dseiizf:'o’??r?szl f?:fort FY 2010, 2011 and 2012) As certified by V.B. Mehta (Membership No 114573), Proprietor of V.B. Mehta & Co., Chartered Accountants, the audited X. ﬁ\ﬂﬁ%ﬁ??&c CE)IEUORFEF'I:ECFJQR TENDERING THE EQUITY SHARES IN THE OPEN OFFER WILL BE AVAILABLE
B e R . ) financials for year ended March 31, 2012 vide certificate dated September 04, 2012 '
The Acq“'rirsageiggy rsnlatke_lzhls %:fer to trtljerharﬁholéierg g)t?er than paﬁtles to ftr%el?)/PA) ththe Target somggr(%;’ o Noadjustment has been carried out as there were no corporate actions as on the date of this DPS. X. OTHERINFORMATION . , . o ]
g??hlgr\?oltjiﬁgoca }tal Of(t hl)é ¥arg§t Coﬁsggy inotg{m sugf geegugt)ifg rﬁz%lt)yos; tﬁéess EOBI (SA;?ICR é ésﬁarﬁe;ﬁsn 21% rfce 0(11 o Irrespective of whether a competing offer has been made, Acquirers may make upward revisions to the offer price and | ® qusuant.to'ReguIatlon 12 of the SEBI (SAST) Regulations, Fhe Acquwers have appomted Intensive Fiscal Services
215.00- (Ru epes Fifteen only) per fuﬁl aid Up equity share (Offer Price’) payabie in cash -aap subjectto the other provisions of these regulations, to the number of shares sought to be acquired under the open offer, Private Limited as Manager to the Offer and Sharex Dynamic (India) Pvt. Ltd. as Registrar to the Offer.
The offeri P deto 0 allth Y bpl' " y ph " P h ilb pay dinthe reqister of sharehold atany time prior to the commencement of the last three working days before the commencement of the tendering period | @  This Detailed Pubic Statement would also be available at SEBI's website, www.sebi.gov.in
e offeris made to (i) all the public shareholders whose names will be appeared in the register of shareholders on i.e. up to October 31, 2012, o This Detailed Pubic Statementis being issued on behalf of the Acquirers by the Manager to the Offeri.e. Intensive
the Identified Date, (i) those persons (except parties to the SPA) who own the shares any time prior to the closure of . . . IR . . : : P
the Offer, but are not the registered shareholder(s) o Where the Acquirers have acquired or agreed to acquire any shares or voting rights in the Target Company during the Fiscal Services Private Limited
A e . i I offer period, whether by subscription or purchase, at a price higher than the offer price, the offer price shall stand | ¢  The Acquirers and their Directors accept full responsibility for the information contained in PAand DPS also for the
This Offer is sublect to the feceipt ofthe statutory and other approvals mentioned in paragragh V1 of he DPS. | reviseq to the highest price paid or payable for any such acquisiton. Provided that no such acquisiion shal be |~ obligations of the Acquirers as laid down in the SEBI (SAST) Regulations, 2011 and subseguent amendmens
> OF Regulation 23 of the (SAST) Regulations, if the statutory approvals are refused, the Offer woul made after the third working day prior to the commencement of the tendering period and until the expiry of the de thereof
stand withdrawn. tendering period. made thereof.
get?ig é"g‘?vlljr:g’{g ﬁg‘; Liggg:gsg{gg;ﬁ&; gggrrgsgltst?égSirseh(?[)?/ht%lgi?qﬁ::grga%eeagg:m%jatﬁv%gg i?fifi:{ilts?ilg dstuhcar; o Where the Acquirers acquire shares of the Target Company during the period of twenty-six weeks after the tendering Issued by Manager to the Offer on behalf of the Acquirers:
- : ' i ice higher than the offer pri h [ati he Acquirers shall pay the diff
such non-receipt was not attributable to any willful default, failure or neglect on the part of the Acquirers to diligently Fheglﬁigﬁé; grclaﬁis:gor? ;)trice:en;ns t?]eegf?gf;nlégdg;"?ﬁg ;Eglrje%tcl)?dn:r’st w?wscgglr:ggss Wiréj ZtheStgld ;rg]r;cgpbeent\g/ggp
pursue such approvals, grant extension of time for making payments, subject to the Acquirers agreeing to pay interest within sixty days from the date of such acqui’sition. ' .
g; égﬁlgrtliirneshozlg(legs for the delay at such rate as may be specified in accordance with Regulation 18(11) of SEBI (SAST) V. FINANCIAL ARRANGEMENTS t e n S | V e
o i ; S . o The Total fund requirement or the maximum consideration for the Offer assuming full acceptance of the Offer would . - .
Fut[:[her';l'[]] case thet(ije'lay.oc&urs on account of \{\n||;‘|u|Ild[jefa#l%?y{th(gq[;uﬁran ogtdalnli':g '{ft]ls'athStatUtory apprq\éals be % 9,36,000/- (Rupees Nine Lakhs Thirty Six Thousand only) i.e. consideration payable for acquisition of 62,400 Contact_ Pers_on' Rishabh ‘]_aln / leeSh Jain .
!2 clgeée (eeia On;(;u?) rgglgl;rtl_one(fg)c g?‘pggcf;tl-lgn i?aof (Se AIgT)eRZg ela(t)':)?sezoaﬂ ealt with in the manner provide fully paid equity shares of the Target Company at an Offer Price of Z 15.00/- (Rupees Fifteen only) per fully paid up 131, 13" Floor, C-Wing, Mittal Tower, Nariman Point, Mumbai - 400 021.
inclau ub-regulati ulati ulati f o : ;
S - . - ' . . ) ty share. Associates:- Ahmedabad, Calcutta, Chennai, Indore, Nagpur, Nasik.
This is not a conditional Offer and not subject to any minimum level of acceptance. The Acquirers will acquire all |/ .T.?]Lél x:qjirrirs have adequate resources to meet the financial requirement under the Open Offer as certfied by Tel.: 022 - 22870443/44/45; Fax: 022 - 2287044?5
the Shares of the Target Company that are validly tendered as per terms of the Offer subject to the terms and conditions Dharmesh M. Kansara (Membership No. 120856), proprietor of Dharmesh M. Kansara & Associates, Chartered E-mail: rishabh@intensivefiscal.com, SEBI Registration No.: INM000011112
mentioned in this DPS and the Letter of Offer to be sent to the Shareholders up to a maximum of 62,400 equity shares. Accountants dated September 10, 2012 ' '
Lms is ;ottaCfotrr?peStF:vSe BP|d |(;1 termrs1 (:Lreg;l:t&))n 2hO. a6 of the o v ot the | ® The Acquirers have adequate resources to meetthe financial requirement of the Offer in terms of Regulation 25(1) & grr?vt;ttegilifm(ﬁei’jradman Property Consortium of India Private Limited and Preses Constructions Solutions
T:r oerl Cg th]e gn vilsh DPS, Pr:eie?ﬁgs n%t asc 8700 nS gﬁife;ec?frtize{]a:ngt 2k aon odurii (t)hz 1\éol’Tl1r(])?ltﬁ2pIe?iOg rio? 21(1)(b) of the SEBI (SAST) Regulations, 2011. The Acquirers have made firm arrangement for the resources required i ]
. tﬁe dato gfth)i,s DPS e o aaot ttht?se o bez’;c o ?t " é)PAyd . ng ebor 10 2012 p to complete the Offer in accordance with the SEBI (SAST) Regulations. No borrowing from any Bank / | Place :Mumbai
P quired pursuantto the aled september 10, 2012. Financial Institution is being specifically made for this purpose. Date :September 15, 2012
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